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fplicant claims reimbursement of R,18,23/-
incurred by him towa rds medical treatm'snt undertaken

by him in the Nursihg Home of R. Go-Ston g, Urological

Resea rch Institute, New Del hi,

2, foplicant®s casg is that while WO rking
a8 Programmer EXecutive AIR, New Delhi hg

develt:péd a stone in his gall} bladder, Respon den tg
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transferred him to AIR Jaipur yhen the gall bladdsp
stonae bgcame very active causing him unbearab] g !
pain. after consul ting a doctorp in Jaipur, hg

3pplied for leave to visit his family who were

staying in pelhi which wag sanction ag, Acco rdingly
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he came to Delhi, and during his leave period

he dgvga'IOp‘eq'unb‘earable pain and was agn{ tted

to R G, Stone, Umlo_giqal Research Institute,

New Delhi in an unconscious condition where

he Q‘z!s advised immediate gall bladder operation
uhich was perfomed Successfully on 24,2,97,
Qaplicant asserts 1th8t R. G, Home Institute ig

3 recognised nursing home for CGHS beneficiaries
and he had no time to seek prior spproval from
CGHS, Jaipur for getting the operation dons, He
states that upon pesgning duty he submitted his

cl aim along with relevant docunents for relmbursemsnt
of ks, 18,238/~ incurred by him for the treatment at
R.G..Stong In stitute, New pelhi vide letter dated
27 3,97 (Annexure-(ﬂ), upon which he recei ved
letter dated 25..4.97‘:%1‘0_51 .respondents asking hinp
to clarify why he did not take prior permission

f rom 'C',G_.H.-s,:)‘aipur before taking treatment at the
sa:ld.ﬁ‘.G'. Stone Institute Nursing Home, upon which
he sent his mply on 24,12,97 (mnexure-a3) but

“recel vad no reply; compelling him to Pile this 0 fo

3. , Respondents in their reply challenged
the Op, They point out that upon applicantts
transfer to Jaipur he applied for leave from
17.2,97 to 24,2,97 not fop visiting his family

in Delhi as claimed by him in para 4,3 of 0Aay, but
for the explic:.t PUmose of getting himself Operated
upon "hig gall bladder(qnnexureem) which yas sanctioned
by Station Oirector, AIR, Jaipur, He also applied o
for CGHS Card on 14,2,97 which yas handed over to
him while he was on leave in pelhi, They state that

a8s applicant yas g CGHs benaficiarpy and hagd al rea dy
&~
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stated in his lea‘veuagp'lwiqat.ion, his intention of
9etting himself operated won in Delhi, it yas
incunbent upon him to get priop 8pp ro val from
CGHS in tems of Health Ministry s OM dated
21, 6,96( Annexure_éRS_)_f'o r,getting his gall bladger
op erati*t,‘{n perfomed at RoG:. Stone Institute, Ney
Delhi for which he had ample time before 24, 2,97,
In this connection they point out that con trary to
applicant's claim that he was adnitted to the
hOSpital in amergen cy. a_n;d,gniogn‘s_ciou; condition
and was 1mmediately' Operated wpon, the fact of the
matter is that on. 20, 2,97 in vestigations wsre
conducted on him at the hospital w.de orPD
Card (Anexure=R6) and he was advised to report

on an gnpty stomach on 24,2,97 for the operation,

4, Respondents state Purther that aftep
applicant had submitted his bills for reimbursement,
he was asked to explain why he did not obtain

prior pemission from CGHS, Jaipur for his
treatment at g G. Stone Institute, New Dalhi

but no explanation was submitted by him, upon

which his bills uefe retumed vidg letter dated
12,9,97. , Rgspoﬁ den ts,;._“»dén_‘y;,-x .raceipt of letter
dated 24,12,97, ang statg that hagd he submitted an
@ccep tabl g clarif’i_cation, his case could hays been
considered by thg comp,eteni.: authority, Respondents
state that as the medical bills were retumed to

applicant on 12,9,97 and were not resubmitted
by him it wyas not possxble for Respondent No,2 to

p ro cess@u va mc

‘5. As no .Final orders have been passed

by Responden tg on 8pplicant’g claims ag yet, it 5o
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it and proper that they do S0 before the Tribunal

is called upon to adjudicate in this matter on

merits, Under the circumstances, it will be Op en

to applicant to resubmit his claim for reimbursem et
supported by the medical bills and a self con tained
representation, on receipt of uhich respendents
should dispose of the claims by a detail ed, speaking

and r easongd o rder. in accordance with rul es and

instructions under intimation to applicant within

3 months of its receipt by them, WNo costsy
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{ Se.R.ADIG
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